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convert the letter of intent into import 
authorisation for import of ves els 
is examined on merit and neces ary 
action like uspension/cancellatjon of 
charter permits and invocation of bank 
guarantee is taken. Pe(\rnits for nine 
ve seis were su p nded/ Dcell d for the 
failure of the charterers to l\ q uir 
ownership vessels. Bank Guarant~cs of 
B. • 12 Jakbs were j vo~ed out of which 
Rs. six lakhs have been received. 

P Dl ss· n "0 eraln to Purchase R'ce 
fro A r.a Prnd h 

J033. SHRI G.M. BA ATWALLA: 
PROF. P.l. URIE: WilJ 

the Minister of FOOD AND CIViL 
SUPPLIES be pleased to st ate: 

(e) whether Un ion Government have 
aHowed K era Ie Government to procure 
40,000 tonnes of levy free rice from 
Madhy;}. ,Pradesh }or distri.bution in 
Kerala; 

(b) whether Government are aware 
tha the pre er ce of pe"ple in Ker la 
js for parboiled Andhra rice; 

(c) whether Kerala Government have 
brought the aforesaid preference to the 
notice of Union IGovernmen$; and 

(d) Whether Government tV/.·U 11110w 
erela to procure ·rice from Andhra 

Pradesh instead of Madhya Pradesh and 
if !J)ot, 1he r sons therefor? 

THE DEPUTY MINISTER N THE 
PEPART ENT 0F BLECTRONI8S 
AND IN THE MI ISTR Y 0 FOOD 
AND ClVIL SUPPLIES (DR. M.S. 
SANJEEVI RAO): (a) Yes, Sir. 

(b) Ccrnsu'tners in 'Ketala prefoc par-
boiled rice . . 

(c) rr G.ovem ent of Kerala in-
formed that they waot d to purcha e 

. parboiled rice from Andhl1a liM h 
because of con umell pre re ~e apd 
lQvver transport cost. ". 

. 
(d) ' ermi~sion 'for Jnter-State pur-

e ~hase of rice is ,given as a specisl case 

after reviewing the supply d mand con~ 

ditions of the surplus States. Since ~ 
substantial quantity of rice has mov d 
from Andhra Pradesh to Kerala Bnd 
olh r Sta.te tbrough .norma) trade cban-
ncl , bulk purcha e by orala Govern-
ment from Andhra Pradesh was not con-
sioered dc irable. 

E!Xpansi n of Marketing Operation b 
Iffco in Ori a and other Estern 

States 

1034. SHRI 1(. PRADHA I: WiJl 
the Minister of AGRICULTURE bw 
t>Lased to state : 

(a) whether Indian Farmers er ti-
lizers Co-operative (IFFCO) has not 0 
far taken any ~ ct~ ve t · ps to treng-
then and expanQ its operi} ti on 10 
Eastern Region ; 

(b) jf SOl the reasoQS therefor 811d 
whether Gover.nm nt wi ll instruct IF C 
to boost its saJes in the Eastern e Ion 
State and expand its services; and 

(c) the number of co-operative socie-
ties brought by the IFFCO under i 
5-year programme undertaken in col-
laboration with the National Co-
operative Development ~orporation in 
the comparatively backward are(lS of 
Orissa to popula rise consumption of 
fertilizers for increased production by 
providing finenci al assistance in t he 
form of margin money and subsidy for 
agricultural implemen ts? 

THE MINIStER OF ST ATp lN ;I}JE 
MINISTRY OF AG,RICULTURE (SHRI 
YOGENDRA MAl<W ANA) : (a) IFFCO 
has been taking effective steps to expand 
its operations in the Eastern Region. 

(b) Does not ari e. 

(c.) VIlde .. ~he ~CD~ F. CO spon-
SQ~ d cherne )'or <;$tapli .hQl pt Qf 
Cooperati~e Farrpers' ~ervice rCp t , 
100 Cooperative societies in Orissa 
~tatet are to be assi ted 9.ver . a p iod 
6'{ thx:ee years cpmIbencing frorp 198 :~4. 
Ag~i,~st thi~ t r&e~t,16 sP~ietie have 
been mdentdied and approved . for im -
lementing the scheme: . .. 




